
NOTES OF THE REGISTRY 	 ORDERS OF THE TIIBUNAL 

12.OR.DER DATED 19.1j 2000. 

in this petiticn u/s.19 of the 

Adrflinitrative Tribunals Act,1985, applicant 

has prayed for a direction to the Respordents 
of the applicant 

to regularise the services/a-i permanent basis 

in one of the Gr.D posts wLich have fallen vacant 

on the g rcunds menti cried in the 0. A. 

Respcfldeflts in their ccunter have 

opposed the prayer of applicant.At the time 

of hearing of the OA,it was submitted by 

learned senior sandjng Cctinsel that the applicant 

who had earlier been granted temporary staths 

has been regularised in the post of Night wahman 

which is a Gr.D post w.e.f. 24.12.1999.Copy of the 

order dated 22.12.1999 has also been enclosed.Applicant 

has also joined the post of nightathman a-i 24.12.99 

and the copy of the joining report has also been 

shcwn to me and the learned co..lnsel for thepetitioier. 

In this OA,applicant has prayed for regulrisatiai 

against any of the Gr.D posts whichare lying vacant 

and he has been regularised against a post of Gr.D 

night watchman. I have head Mr.B,S,  Tripathy, 

learned Ccxinsel for the petitioner and Mr.A,K.BOSe, 

learned Senior standing  co.inselappearing for the 

ReSpCfldetltS and have also perused the records.In 

viei of the  fact that the prayer made by the 

petiti-cner in this OA has already been granted to him. 

by the Department And the applicant has already joined 

the regular Gr.D post on 24.12.99, this original 
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accordingly disposed Of.No Costs. 
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